IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERAEAD BLMNCH
AT HYDERAZBAD

% ek

C.A. 927/96. : Dt. of Decisicn : B-RB-96

Kamalakag Joseph s Applicant.
Vs

1. The Civl,Railway Manager,
. 8C Rly, (BG)/Sec'bad Divisicen,
Sec'bad.

2. The Sr.rivl.Personnel Cfficer,

SC Rly, (BG) /Sec'bad Division,
Secunderabad. .. Respondents.

Counsel for the Applicant : Mr. Ravi Prasad for
Mr. K.L,iX,Rag,

Counsel for the Respondents @ Mr. V.Rajeswara Rao, SQ for Rlys.

CCRAM:

THE HCN'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)




arrears on that basis, However it is now stated that
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ORDER

Oral Crder (Per Hon'ble Shri R.Rangarajan, Member (&&m

n.)

Heard Mr, Ravi Prasad for Mr.K.L.N.Rao, learhed
counsel for the applicanti:;:::ij
2. The applicant{CE:)while working azs Driver Grjade-C

in the Loco running csdre under Rel y.s removed from service

Ad

after the following the Bisciplinarﬁiéppeal Ruales. Hg filed

a Writ Petition No.4723/83 before the High Court of Andhra

Fradesh zgainst that“punishment which wzs trensferred
Tribunal on it; ;éfuﬁ and was renumbered 55 TA.103/86.
TA was disposgd of by order dasted 5-2-87. As per that
the punishment of removal from service is to be ge-cor
and conesider the possibility cf impcsiﬁéi}the puhishms
compulsory retirement. Accordinaly it is stated that
punishment of the removal from service was converted gz
ccmpulsofy retirement grom the date of his terminatior

yvear 1981. The applicant wase also paid the pension ar

el .
pension should be fixed on the paee of—pweileble- in 19
da(r’g‘-mwarﬂ "

the ordeiiwas converted gs compulsory retirement and 3

him cther péﬁsionary benefits such as DCRG, Leave Ency
and other benefits due to a emplcyee otiring from sg
He had\submitted¢£ representatioq&which are englosed 4
Aw2 to A-5, It is strted that those representations y

replied soO far.

to this
That
orcer

sidered

nt of

the

in the

d pensionary

the

88 when

1se paying

shment

rvice.

s Annexure

ere not

3. Aggrieved by the zbove he has filed this applicastion

praying for a directicn te the respondents to fix his
in accordance with the revised pension rules and éonse
pay the arre-rs of pension t#ll tcday along with DCRG,
Encashment and slso to refund the amount of Rssl0,453/

i_by him by receipt No.338065 of 28-10-88,

pension
quentiiliﬁ?
Leave

- remitted
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4, The pension has to be fixed on. the basis of
#ohich, ke .

infeorce on the date of his termination g}@i@? converte
He cannot gey
c@%k&%&

benefit of higher fixation on the rates awpaddsbre late

compulscry retirement in the year 1981,
that date. Ko rule or eyen executive instructions hasg
produced tc show that his pension can be fixed on the

other than what is enforceable on the dJdate 639 his con

o

retirement. Hence the q&eﬁﬁﬁ@n—eéaﬁenyixation in acd
with the rules zc existing in the year 1981 on the dat
; rﬁﬂ?+—#§£f}is . -
he was compulso%£&¥ retiréds cnly applicable to him.
5e However, the applicant submits that other pen
benefits are not péid to him., To get thcese pensionary
he has submitted number of representations. It appearn
reply has been given to him. Hencee@t is egsential th
should examine-gheseﬁfepresentaﬁions and give him a sy

order in regard-to the various cther benefits if any %

the rules

d to
the
E-than:
beén
rules
pﬁlsory ' ,
ordance

e when

sicnary
benefits
s that no
at R-=1
eaking

o be

granted to himmand the reply should be given expeditiqusly as

he is a retired employee for cver 15 years.
6. In the result; the following direction is gi

R-1 chould examine the representations, Anney
0% A-2 to A-5 and ygive a speaking orger to the.applica
expeditiously preferablg within swo months srom the 44

receipt of a copy of this judgement.

veni:~

gauto this
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te of

7. The QA is orderesd accordingly at the admission stage

iteelf. No costs.
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(R. RANGARAJAN)
MEMBER ( ADM . )
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Dated : The 8th August_1996.
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V copy toi~

0A.927/96,

1, The Divl., Réilway Manager, S.C.Rly(BG)/Sec'ba
Secunderabad,

2, The Sr. Divl, Personnel Officer, S.C.Railway,
Division, Secunderabad.

3. One copy to Sri. K.L.N.Rao, advocate, CAT, Hy
4, One copy te 3ri, V.Rajeswara Rae, addl. CGSC,
5, One copy to Library, CaT, Hyd.

6, One spare Copya.
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